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BEFORE THE NATIONAL GREEN TRIBUNAL
AT PRINCIPAL BENCH NEW DELH|

(Original Application No. 393/2019)

Mahesh Kumar Applicant

Versus
State of Haryana Respondent

ACTION TAKEN REPORT IN COMPLIANCE OF ORDER
- ——————————== I\ LOWPLIANCE OF ORDER

DATED 05-03-2020

MOST RESPECTFULLY SHOWETH:

1. That the applicant has filed the Original Application No.
393/2019 seeking revival of 76 Water Bodies situated in
revenue estate of Faridabad District. This Hon'ble Tribunal
after receiving the report dated 04-03-2020 from Haryana
State Pollution Control Board and District Magistrate,
Faridabad, asked for the Action taken report from the Joint
Committee Comprising of HSPCB, District Magistrate,
Faridabad, Municipal Corporation, Faridabad and “The
Haryana Pond and Waste Water Management Authority
(HPWWMA), Panchkula”.

2. That the Hon'ble National Green Tribunal, New Delhi has
directed “The Haryana and And Waste Water Management
Authority (HPWWMA)” to act as Nodal Agency to collect the
reports from the Faridabad District Administration and to file
the action taken report before this Hon'ble Court vide order
dated 05-03-2020, the operative portion of the order is
reproduced as under:

“Let further action taken report in the matter
be filed by a joint committee comprising
HSPCB, District Magistrate, Faridabad, Pond
Authority, Haryana and Municipal Corporation
Authority before the next date by e-mail at
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[udicial-ngt@gov.in. The nodal agency will be

the Pond Authority, Haryana for coordination
and compliance.”

That Nodal Agency has received the order dated 05-03-2020
of Hon'ble National Green Tribunal through E-Mail.
Thereafter due to COVID -19 further proceedings were held
Up and after the lockdown was over on 20-05-2020, the 1
meeting of the Joint Committee was -held by the Deputy
Commissioner, Faridabad with the concerned officers in Mini
Secretariat, Sector-12, Faridabad, to ensure compliance of
the order dated 05-03-2020 without any further delay. This
meeting was followed by 2" meeting on 30-06-2020 called
by Executive Vice-Chairperson, HPWWMA (Nodal Agency)
at Panchkula along with the officers of HPWWMA, the XEN
MC-Faridabad, AEE HSPCB- Ballabhgarh & Rent Collector
Haryana Wakf Board, Faridabad. In this meeting the XEN
MC - Faridabad had assured that the survey works of all
these ponds would be completed by 31-08-2020 and the
report would be submitted to the Authority by 07-09-2020.

The 3 meeting was held under the Chairmanship of
Technical Advisor, HPWWMA in the office of Municipal
Corporation, Faridabad with the concerned officers, in which
the Superintending Engineer, MC-Faridabad had given
minutes of a meeting dated 04-09-2020 along with a report,
regarding restoration of 76 water bodies vide Memo No.
MCF/EE/-1/2020/508 dated 17-09-2020.

That after going through the report dated 17-09-2020 it was
observed that it was not in a manner fit to file this report
before this Hon'ble Tribunal, so again the MC-Faridabad was
asked to send the status report along with full details of 76
water bodies. Further, on 21-10-2020 one meeting was
called under the Chairmanship of Additional Chief Secretary
(ACS) to Gowt. of Haryana, Irrigation & Water Resources
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Department at Chandigarh. In this meeting the Nodal
Agency (HPWWMA) had devised one Performa to collect all
details of the said water bodies of District Faridabad.

That after the directions of the Additional Chief Secretary to
Gowt. of Haryana, lrrigation & Water Resources Department,
the Nodal Agency received report from. the office of
Commissioner, Mu‘nicipal Corporation, Faridabad along with
the given format with Total 77 water bodies out of which 52
were said to be non-feasible and only 25 water-bodies were
said to be as feasible. The requisite information was
submitted on the prescribed format (Annexures A B & C).
The Annexure-A Provides details of water bodies stated to
be unfeasible for revival, Annexure-B provides details of
water bodies stated to be feasible for revival and Annexure-
C provides details of water bodies which previously could not
located. These reports have been compiled by the
HPWWMA & mainly divided into two categories i.e. Non-
Feasible sites for restoration of Water Bodies which are 52 in
number (Annexures-R/1 to R/3) & Feasible sites of Water
Bodies which are 25 in number (Annexure-RI4).

List of total 52 ponds are said to be non-feasible for theijr
restoration due to the reasons as mentioned below:

i) The 11 ponds sites mentioned in Annexure R/1, have
already been acquired by the Haryana Shehri Vikas
Pradhikaran (HSVP, earlier it was known as HUDA), as
confirmed by the office of Sub Divisional Engineer,
Survey Sub Division, HSVP, Faridabad vide his office
Memo No. 2305-06 dated 26.10.2020. The HSVP has
planned / developed Sectors 58, 59, 61, 62 on these
ponds sites,

ii) The 3 ponds’ sites mentioned at Sr. No. 12 to14 of
Annexure- A2, as per the letter dated 04.1 1.2020
received from the office of District Waqf Board, Faridabad
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i)

vi)

was allotted to Muslim Community for burial purpose in
execution of the orders of the then Chief Minister,
Haryana in 1995 and at the same time it was also
ordered that the concerned revenue record of the land in
question be executed in favour of “Ahle-Islam” The land
in question is being used as graveyard since 1995 and is
running Graveyard there at present.

The 1 pond site mentioned at Sr. No. 15 of Annexure-R/2
is owned by PWD B&R, Haryana as confirmed by the
Executive Engineer-1 cum Nodal Officer for Rejuvenation
of Water Bodies, MC, Faridabad vide his letter dated
26.10.2020. The public road exists on site.

The 1 pond site mentioned at Sr. No. 16 of Annexure-R/2
has been allotted to Aggarwal Pracharini Sabha in 1991
and at present Aggarwal College is running there for
more than 20 years.

The 33 ponds sites mentioned at Sr. No. 17-39 in
Annexure R/2 are not-feasible for their restoration due to
construction of Schools / Parks / Temples / College / ITI /
Gaushala / Water Pumping Station etc.

Land of 13 ponds mehtioned in Annexure-R/3 are said to
be under litigation due to encroachment on the ponds
land and the matters of which are pending in the
respective Districts Courts/ High Court of Punjab &
Haryana /Hon'ble Supreme Court of India.

The 25 ponds’ sites which are said to be feasible for their

restoration, their tentative timelines are being given below

based on the current status of the ponds:

i)

With respect to Ponds’ sites as mentioned at Sr. No. 1 to
6 & 11 to 14 of Annexure R/4, revised DPRs for low cost



model are under process and their restoration works are
likely to be completed 31-12-2021

if) Ponds’ sites mentioned at Sr. No. 7 to 10 of Annexure
R/4 are said to be under development by Faridabad
Smart City, for which the DPRs have been finalized and
are under the process of approval. The Development of
these ponds is likely to be completed by 31.12.2021.

iii) With respect to Ponds’ sites as mentioned at Sr. No. 15
to 25 of Annexure-R/4, low cost model DPRs of the
Ponds are under the process of approval and their works
restoration are likely tb be completed by 31-12-2021

In view of the above, out of total 77 water bodies 52
water bodies are not-feasible due to encroachments,
construction, allotment and litigations etc. as mentioned in
Annexures- R/1 to R/3 and remaining 25 water bodies are
feasible as mentioned in Annexure — R/4 which can be
restored after receipt of the administrative approvals of the
estimates / DPRs and receipt of funds for their restoration by
31-12-2021. The HPWWMA is of the view that till the
restoration of these 25 water bod|es the water bodies’ sites
should be protected ‘from encroachments and kept
Kachchaa (clay-built) to ensure ground water recharge.

Mun orporation, Faridabad HPWWMA, Panchkula HSPCB, Faridabad
abad (Nodal Agency)

- 5 Aphe Yo
(\:ﬂo%sioner, Deputy Commissioner, Member Secretary Regional Officer,

Date: 04-1':2-20 Date: 04-12-20 Date: 04-12-20 Date: 04-12-20
Place: Faridabad Place: Faridabad Place: Panchkula Place: Faridabad
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Annexure R/2

STATUS REPORT ABOUT 28 WATER BODIES OUT OF 52, WHICH ARE NON-FEASIBLE AS PER THE REPORT OF MUNICIPAL CORPORATION, FARIDABAD (MCF)

Present L]
Area Present | Statusof Likely date e.-!h.l-a Whether | 1f Yes, then
. as per| r ‘es,
e paer 209 | UID No. of Water | cavenue -H.nl_h.u.ﬂ. Occupant 29;..“ Detall of Pending Litigation | of vacation | over the | feasible for | give time fine | "N then | Name of the A % e
under MCF Bodies Reoord (n |~ res) of the regarding the Water Body (If any) |of the Pond| pond land |Restorationor|  forits _._(.-Rluo_l Custods
Acre) Water Body| fand to not (Yes/No) | restoration
) ey HPWWMA
details,
thereof
Name of Court Case [Next Date
the Water Name Title/No.  |of Hearing
Body (If
any)
5 1 12 16 18 20
Fj As _mgaxlugﬂggnﬂ
Ranhera 02HRFDBBALO explained last more than 25 years. k can not be
Khera 405RARA004 NA {slam | Not Vacant NIL No. NA under | Wakf Board |restored.
11125 Columns.
20 Land of Ponds mentioned at Sr. No. 12-14 of Annexure-
|Existing Kabristan at present thers for A, 8s per the letter received from the office of District
Ranhera | oo ceneealo last more than 25 years. & can notbe  |Waqf Board, Faridabad bearing number D. No.
Khera 40SRARA002 NA islam | Not Vacant NI NIL NIL No. NA Wakf Board EQ/HWB/FBD/2020/110 dated 04-11-2020 , the land was
1117 allotted to Muslim Community for burial purpose in
of the orders of the then Chief Minister, Haryana
?gsggi 995
Ranhera 02HRFDBBALO more than 25 years. it can not be
Khera 405RARA003 NA {slam | Not Vacant NIl NIL No. NA L Wakf Board
1124
3 4 PWD §!§A§§ Land of pond mentioned at Sr. No. 15 of Annexure-A, is
B from PWD) lowned by PWD B&R, Haryana as confirmed by the
Executive Engineer-1 cum Nodal Officer for Rejuvenation
02HRFDBBALO of Water Bodies, MC, Faridabad vide his letter bearing
Palla 4372 ﬂ»!._.w!!u 0.06 NA PWD / |NotVacant|  NIL NIL NIL NIL NIL No. NA NIL PWD memo no. 4987/DB dated 26.10.2020 along with copy of
Revenue Record
Aggarwal [Aggarwal college is running at present
Uncha Incha 2HRFDBBALO there for last more than 20 R can |Non-Feasibie as per the report of Municipal Corporation,
Geon Gaon93 | 433UNONCO3 NA v%wl&l Not <§=. NIL NIL NIL NIL NIL No. NA z__., MCF bty years. Faridabad
1. Drinking water Boosting station and
Ballabgern | Bllaboarh | ZHRFDBBALO | o (. R e I e z “ Y i D Rbe e o T baten i T il i S gt e Sapensis
129 | 437BARH003 ; gl since shamiat Deh time. It can not be | Faridabad
restored.
Ranhera 02HRFDBBALO MCF/ Lo hoe et Non-Feasible the report of Municipal Corporation,
Khera acant vacant. It can not be restored. oo d
Ohin Kouee 405RARA00S NA oless Not Vi NIL NIL NIL NIL NIL No. NA NIL MCF Faridabad
Uncha Uncha | 02HRFDBBALO MCF / DAV fasd for ot Non-Feasible the report of Municipal Corporation,
buiding exists.So, it can not be s por J
G || aaatie’| esmmonter ) 3 NA School | NotVacant|  NIL NIL NIL NIL NIL No. NA NIL Mot L. i
Govt school and water boosting station
Uncha | Uncha |02HRFDBBALO o NA UCEL | vl . oy ) - el o - MCF  [existatsite. It can not be restored. | Non-Feasible as per the report of Municipal Corporation,
Gaon Gaon96 | 439UNONQ0S Edu. Dept. Faridabad
Uncha | Uncha |02HRFDBBALO s | [T iy Vo 0 oo Non-Feasible as per the report of Municipal Corporation,
= It can not be restored. g J
G Gaon98 | 433UNON0OT 587 NA 1.: pme| Not Vacant NIL NIL NIL NIL NIL No. NA NIL MCF F had
Govt school, temple, park and
Uncha Uncha |02HRFDBBALO MCF/ Edu. community center exist at present there | Non-Feasible as per the report of Municipal Corporation,
Gson | Gaong9 | 43ounonces | 1% A Bph . 1o oty N ok . i - R P o MCF Isince more than fast 20 years. & can not | Fardabad
TI%




Annexure R/2

il
T R L e e
Area as per Present < Likety date | of heeing Whether | If Yes, then
Location Actual s,
s, | Sr O . st revenue .._.E.n. Occupant | the Site Detall of Pending Litigation [ of vacation | svar feasible for | give time line | ' No. then | Name of the
e P Record(in | % Cres) | ofthe | (VacantEn regarding the Water Body (It any) [of the Pond| pond tand estoration or|  for its ‘Sasons | Present Remarks Remarks of HPWWMA
A Acre) [ Water Boay| SNt tand to not(Yes/No) | restoration | thereof | Custodian
HPWWMA
details,
thereof
Court ase Next Date ’I//
Name Tila/No. o Hearing
1 7 8 10 15 16 17 18 19 20
Data not gg&i&. for more
2 o] [SRTS o e MCF  [NotVacant| Ny NIL No. NA NIL MCF [than 15 years ago.it can not be Fonncasitl s per the report of Municipal Corporation,
% ——————f | available | restored, Faridabad (MCF)
._.li.oe&wl.oulggsn!.
0ZHRFDBBALQ Datanot | Data not Data
2% not as per the of M
% 0.3 0.15 provided | provided NI NIL No NA not be restored. uS._"oB!. per the report of Municipal Corporation,
Data not ggl&!ﬁt&lﬂ-
s -E__amuu-zh. 058 |. made | Edu. Dept [NotVacant NI NIL NIL No. NA NIL Education [oanchavat time, It can not be zsglul?gn:.-&lnﬁg
available uslsl_._a-s.l. Faridabad
Surdas park developed by HSVP for
2 e»:znwwmzb % 088 MCF  [NotVacant| i NIL NIL NA NIL MCF ‘.325!_8.8; ue...mﬂn!o: pag - P he report of Municipel Corporation
02HRFDBEBALD Data not wga-ai-!g*.xl!i
Lag o7 made MCF  [NotVacant| N NI NIL No. NA NIL MCF  [since more than last 20 years.So, it can zggl.ls.ga:inlg
available not be restored. Faridabad
- 02HRFD| Data not zﬂ-&am@.gm&oﬁ!;
28 SO made | Edu. Dept |Not Vacant| L NIL NIL No. NA NIL MCF  |since Shamiat deh time..So, it can not zegli-:ga:i&._onun!
available be restored, Faridabad
Data not gﬁgnaleuxll
20 02HRFDBBALO e MCF  [NotVacant| i NIL No NA NIL MCF g%somi.!ao:ﬁ:o.bo.u zsgsnvl-‘gifgoﬂg;
available can not be restored, Faridabad
‘.uiro;do.ﬂ-&e:ggl._ﬂ
BALD Datanot’| mc Shamlat deh time 2
RFDB| 86 made HAV | Not Vacant NI NIl NI No. NA MCF, NHAl & o.o‘gzﬁual&v<z:>_gnzg§lsl-l§ﬁ§§
javailable | DM MRC  lfor parking.So, It can not be restored. [Faridabad
Data not E mooa?egais.;au_.«g
iy S fesoonghl SRS Not Vacant| Datanot | Datanot | Data not Svta ot/ f: Datwrat .1 NA NIL MCF [exist st site.So, It can not be restored, Non-Feasible as per the report of Municipal Corporation,
) Satetie provided Faridabad
02HRFDBBALQ Data not Panchayat Ghar and temple exist at site
1.89 made MCl NotVacant| N Nil NIl No. MCF [forlast 20 years. 8o, It can not be zsglxigggg
available restored, - Faridabad
Data not Govt School Is running at present So,
0.49 made | Edu. Dept |NotVacant| i NIL NIL No Education can not be restored. ze&.l!.l??agn:ﬁ&lg
available Department aridabad
o&io-.i...:ov.:&-i
Data not ,uglag!le.ll
made. [ MCF [NotVacant| N NI NIL Nif No, MCF  |présent there for mare than 20 years.So, gﬁtli?iﬂaitﬂ.&gg
available it can not be restored, Faridabad
Data not :-rgi-llag!l
04125 made MCF  INotVacant| i NIL NIL NIL NIL No. NIL NIL MCF  [exist at present. .So, it can not be ,z:gl!?gﬁ:i&lonuﬂls
available {restored. |Faridabad




Annexure R/2
STATUS REPORT ABOUT 28 WATER BODIES OUT OF 52, WHICH ARE NON-FEASIBLE AS PER THE REPORT OF MUNICIPAL CORPORATION, FARIDABAD (MCF)
Present -
Refere: * |Area Presant | Statusof Likely date o;-.&i_.n Whether | 1fYes, then
nce as per es,
sr.| Sltene | No.of o Tyater MO | 30 Mo, of Watec | reversas ﬁﬂ?».ﬂ. Occupant .<s.u_tm Pw.av..l.a_.ai".s ofvacation| over the | feasitle for | give time ine [/ 1e: then | Name ofthe Sl ity e
No. Annexure Bodies Record (In of the regarding the Water Body (I any) |of the Pond| pond land [Restorationor|  for its
P a Ve ce Acre) | Acres) !llgﬂﬂﬂ-._.ﬂ. land to | not(YesiNo) | restoration | thereof | Custodian
HPWWMA
details,
A thereof
Vitagel  [Name of Court  [Case  [NextDate
Town [the Water Name  [Titie/No. |of Hearing
=0
il 3 3 3 5 s 7 0 3 10 [ PR 1 4 15 16 7 18 [0 20
H As MCF Boosting staion exists for more
3 explained than last 20 years. .So, it can not be
. Lakkarpur | 02HRFDBBALO Data not Datanot | Datanot | Datanat Non-Feasible as per the report of Municipal Corporation,
Rl @ A49 | Lakkarpur 063 MCF [ NotVacant No. NA under MCF  |restored.
w o | ztaLauRoot provided provided | provided | provided - Faridabad (MCF)
20
waler boosting staion exists al 58 for
7| 2 A0 | Baseiwa | Beseha eﬂﬂi_ﬂanszﬂ 162 [ Dataset | yoe Notvacam| N NIL NIL NIL NIL No. NIL do MOF " aioee Sy 20 yesck. 80, & can wot he || |07 SH9TAS 8¢ v 618 (4port of Minicief Corposmton,
; 5 ; [Vikas nagar developed by MCF 5o, I
8| 2 A51 | Basewa wumuq. ﬁwnbwa 403 Wﬂ:ﬂ hﬂﬂ! NotVacant|  NIL NIL NIL NIL NIL No. NIL NIL .w!.z.o-ﬂ can not be restored. gli?ingg
'Shamshan Ghaat exist at present since
0| 16 A5 [Ballabgarh | S2letgarh  OZHAFDBBALO | 5 ¢ ovaes | MeF |Notvacant| NIL NIL NIL NIL No NIL NIL McF  [Shamiat dehtme.So, it can notbe | Non-Feashis ea per the repartof Municipal Corporstin,
= |_Note: Columns from Serial No. 1 to 20 have been filled by the Municipal Corporation, Faridabad |

@UV %W\
,  Commi sigder, o Deputy 9.35_&.0:2. :”\_hﬁ_“w. P :n_._N_._u Regional Officer, HSPCB,
Municipal Corpo , Faridabad Faridabad Faridabad,

(Nodal Agency)




Annexure - R/3

STATUS REPORT ABOUT 13 WATER BODIES OUT OF 52, WHICH ARE NON-FEASIBLE DUE TO LITIGATION PENDING/DECIDED BY THE COURTS OF LAW
AS PER'THE REPORT OF MUNICIPAL CORPORATION, FARIDABAD

Present
Physical
Likely date| Whether
Areaas | Status of the
Location of Water Body in per Actual Present  Sie Likely data| of handing | Physible [If Yes, then| ¥ No, then w'lﬁ :
No. of UID No. of Water Areaat |Occupantof| - Detalls of Pending Litigation g of vi over the for give time --the o
Fraemtnd, !I.annh..".ln.-ll Body ii.-n. Sgn | theWater Water Body (if any) ofthe | pondland | Restoratio | line for ke | "®2s0ns | 0 Remarks Remarks of HPWWMA
w n»nc.. Acre) Body ﬂn!a-l.i.a Pond land to nornot Sasoet
% details, HPWWMA | (Yes/No)
thereof
r<-_81 Name of Court [Case Next Date of
Town the Water Name Title/No. Hearing
Body (If
sy
3 4 s [ T ] ] 10 1 12 713 14 15 16 7 18 19 20 21
1. Community centre, Boosting 1. CWP-10325/2018 case titied as Sohan Pal Singh and Another V/S State of
station water tank, PHC exists at Haryana and others, is pending before HC for hearing on 18-02-2021.
site. 2 Ic:.cts.._ﬁaon?oﬁ!gvnﬂ&!!ggﬂg?g
CWP- ee.ﬂi._ w.lwu._. y os.uoﬁansisig. quo regarding over the di property " in CM-8285]
gins o CWP-2018 in CWP- 10325-2018 vide order dated 7-8-2018 .
A7 | Mujessar | Mufossar (OZHRFDBBALO |, o [Datanot| oo [\ acay| High b o) ¥ s Covorkic Bl N el wer 3. 3. RSA No.61920f 2016 case tiled as Om Prakash V/S MCF and
cont ey nie Irovied] peomoes N others, is pending before the Hon'le High Court for hearing on 11.02.2021.
this table §¥§§v§§n!§.§l§§=
g!éggigeggg..iﬂg
dated 06.03.2017. :
As Status Quo Order. Itcan notbe | 1. This case is pending in the Hon'ble HC 16-03-201 in GM No.3326-C of 201 ol
> Dayawati Vs il final ofthe|  in the main case no. 3641/2000,
N9 | Paln | patasas [CPREOSRAO) oo |Oatmnctl oo | vacet | B9 PRl a0 | e | a No. | NA | under |Dayawat
522PALLA0C4 provided court | e 22000 ‘ oo
No,
) As Matter pending in High court and d.ogion-ufxtgoﬁiumttﬁgﬂagsgg
kumar explained passed stay order and Itcannot | - No. 10658 of 2003 this writ petition was admitted on 19.07.2007.
Uncha | Uncha |02HRFDBBALO Data not /| vign |Viey
A0 321 MCF Vacant bhatia vs Admitted NIL NIL No. NA under MCF | be restored till final orders of
Gaon Gaon 91 | 439UNON002 provided court MCF Col the
No,
< As Lost from Hon'ble High Court and = Sslgznﬂta.:_ag!etooeag..c&iniuoﬂoo
Rakesh Case explained | payesy [under illegal possession since dated 24-12-2010 after that a Civil appeal was also dismissed by the Additional
A21 | Balabgarh | Botigerh (OFWAFOBBALO | 546 | ML [ andRani |Notvacent Goun | ‘2012 | Admited, | ML [ ML | No | Na | under |.qan|Shamiat den tme(appx40 Years). District Judge, Faridabad vide Judgment dated 16-12-2011.
Kaushik But not listed. Columns | eaushif |It can not be restored. 2. MCF has fied RSA No. 1398 of 2012 and dismissed for non-prosecution
g o Dot on 23-03-2012. and after restoration of this appeal passed final decision on 25.04,
As Lost from Hon'ble High Courtand | '2012.3.  Now, the case titled as M ui C F V/S Rani
Rakesh explained | poyesn [under illegal possession since Kaushik & other is admitted on 07/10/2013 by the Supreme Court of india.
Ballabgarh | 02HRFDBBALO 1 Vi Superem| 19964 of N L under Shamiat deh time(appx.40 Years).
Az2 | Baabgar | 2€ 0 A | TBARHOu2 | 03 NIL | andRani | Not Vacant| "2 2042 Not listed I NI No Ll P and Rani | st 4oh ey
Ame o No.200f | i
s
7 Boundary wall, Community centre |1, This LPA No. 844/2014 is connected with the WP No, 14596 of 2011 which
] it and temple exists at present there.|  was dismissed by the Hon'ble Mr. Justice Rakesh Kumar Jain vide order dated 11
02HRFDBBALO High LPA wder Around 1.0 acre land illegal 12-2013 with the : “the finding by the Courts below is that the
A24 | Aronda [Ajonda 803 o 0o T 388 | ML MCF  |Not Vacant n0.8447201 | Admitied | NIL NIL NO NA | s | MCF since F srenctin as they had purchased the land
4 No. 20 of ime(appx.50 Years), it can not be vide registered sale deed no. 6162 dated 18-07-1984, An application for early
this table Seeaed. hearing in LPA no. 844/2014 is to be fied.
02HRFRDFARO Status Quo Order, Itcannotbe | 1. Both the cases attached with CWP No.314 of 2001
010NWDAOO1 o till final orders. Next date of hearing in this case is 08-01-2021
) cliained 2. Both cases attached with CWP No.314 of 2001 (O&M) titled as Suraj Bhan
Nawada | Nawada Data not CWP- under and others Versus State of Haryana and Other, & Court has given the decision on
818 | “kon | Kohss 188 | orovided| “MCF | vacamt | O | o | Admted | wi | au | N | wa Columns | MCF 22.07.2016. But CWP No. 2732 of 2004 and 16132 of 2008 not decided and
No. 20 of pending in the Hon'ble High Court.
this table
=§iﬂ§§8§§:h§gi’




Annexure - R/3

STATUS REPORT ABOUT 13 WATER BODIES OUT OF 52, WHICH ARE NON-FEASIBLE DUE TO LITIGATION PENDING/DECIDED BY THE COURTS OF LAW
AS PER THE REPORT OF MUNICIPAL CORPORATION, FARIDABAD

Physical
Status of the

Present

StNo. as Location of Water Body in por | Acteet Site
5| per PomS | N9 | bierct Faridabad under .!zn.o“; revenue R-l?..r (VacantfEncy | Detalls of Pending Litigation regarding the Remarks of HPWWMA
Date t..l:.z P WCF Record (nf 0 ‘oachment)
Acre) give full
. detalls,
thereof
Villagel  |Name of Court
Town the Water Name
Body (I
ama
1 2 3 “ 5 (] 7 10 20 21
§ 1. park and chhat ghat exist at
i
g ! Partly on 0.90 acre an llegal Posession
47| 15 | A25 |Ballabgarh|Balebgerh| 02HRFDBBALO |, o vacant (4 K|
131 437BARH004 oM) Court 3.0n0.5acre there s stay
orders.it can not be restored.
Lost from Supreme court..So, it 1. Case titled as Municipal Corporation and another versus Praduman Singh
o - & others Vide its CR No. 6396 of 2007 admitted on 27-08-2009 by the Hon'ble
4| 1 A9 Fapiasi hyinie 1.89 No Vacant a..!:!_ High Court of Punjab & Haryana and this appeal attached with the CWP No. 4973

02HRFDBBALO

Ownership case is pending in
district court..So, It can not be

% ?ﬂﬂwioﬁogsgoz-._ino.mo:&«ot!o:.ﬂngg
17.10.2015 in under Section 7 Rule 11 CPC and District Court restored this case
proceedings vide order dated 15.01.2019,
N%gﬁgg\&!&g;.BelIS:g:s.Egg
and filed SAO No. 41 of 2019, copy of the orders passed on date 14.05.2019 and
12.09.2019. Now the matter Is fixed for 09.03.2021

3. As per the order dated 12.09.2019 “The Court may continue with the
g.gggiigg.gﬁlig!et
lower court is 18-01-2021

In Compliace of Hon'ble High
court order for due course of
. |law,MCF proceedings is under

1. This RSA No. 1821 of 1985 was dismissed by the Hon'ble Mr. Justice Rakesh
Kumar Jain on 07-05-2008, due to absence in the case on 3 dates.

103/2 328BAWA003

02HRFDBBALO Data not > High
s22PALLAO03 | 015 provided , | No Vacant coust s !co!?.ﬂ."hl.:&wa?
IMCF Lost from HC..Sa, it can not 1. Case titied as Municipal Corporation and another versus Ram Saran & Vide
fmm)z.u.nwmmﬁ‘am&ggn»ba.»oo«&elxg.!uxgno:;i
$1| 22 | A52 | Basewa | Baselwa 02HRFDEBALO| , No Vacant Punjab & Haryana.

02HRFDBBALO

52 Saran | Saran78 107SAAN0OT

8.36 0.01

i K Snﬂ:gs&gaﬂsg-&&colilg._icosoaﬂg
No._obgl&uo.ouhsﬂi&gggggéf. 711 of
2007 before the Hon'ble High Court and the Hon'ble Court directed to maintain
status quy regarding possession vide order dated 16.03.2007. Case stands

d which is g for final

zoﬂuse_ga.agmozu_z.o.uoouo-lﬁgitasﬂl

Comi A
Municipal Faridabad

HSPCB,Faridabad,

(if) NA: Not Applicable



Annexure -R /4

STATUS REPORT ABOUT 25 WATER BODIES WHICH ARE FEASIBLE FOR RESTORATION AS PER THE REPORT OF MUNICIPAL CORPORATION, FARIDABAD (MCF)

Old Timeline Name of the
(Onn e P Actual ”Eu Present T z»”.u““ﬁ__a_:a If No. then Prossnt
Sr.No. Sl s par A8 par e Location of Water Body 0 HiG. Gk by Bpvene at Site (In | Condition of Sealion Compliance of Reasons Consxiome o a Remarks Remarks of HPWWMA
PDMS Date | Annexure ‘B’ . Body Record (In as per report Water Body/
Acres) the Pond order dated thereof
Acres) dt. 05.03.2020 implementing
04.03.2020 R ] Agency
e mc prpm ot
District Faridabad Village/Town | Water Body
(If any)
1 2 3 4 5 6 T 8 9 10 o 12 13 14 15 16 17
Revised DPR for low cost model
1 Faridabad | Faridabad Bajri Bajri 30 ow_“wmmwﬂuur . 3.67 2.94 MMMH 31/03/2021 |  31.12.2021 NA MCF is under process of approval It is feasible to be restored
i
7 02HRFDBBALO Revised DPR for low cost model
2 Faridabad | Faridabad | | Bajri Bajri 31 216BARI004 0.57 0.57 Dry Ponds | 31/03/2021 31.12.2021 NA MCF is under process of approval It is feasible to be restored
H
: . e ¥ 02HRFDBBALO .mm<_wma DPR for low cost model ; )
3 Faridabad | Faridabad Bajri Bajri 32 216BARI00S 5.29 4.76 Dry Ponds | 31/03/2021 31.12.2021 NA MCF is under process of approval It is feasible to be restored
: ; 02HRFDBBALO .xm<_mma DPR for low cost model : :
4 Faridabad | Faridabad | Dabua | Dabua 65 109DAUAQOE 3.44 3.44 Dry Ponds | 31/03/2021 31.12.2021 NA MCF is under process of approval It is feasible to be restored
: Revised DPR for low cost model
5 Faridabad | Faridabad | Jharsenti | 5ol [ 0Z9RFDBBALO| g 54 334 | S | suoua021 | 31.12.2021 NA MCF [is under process of approval It is feasible to be restored
02HRFDBBALO Revised DPR for low cost model
6 = Faridabad | Faridabad Sihi Sihi 163 334S1HI003 8.79 3 Dry Ponds | 31/03/2021 31.12.2021 NA MCF is under process of approval It is feasible to be restored
Ankheer | 02HRFDBBALO ] ek
7 Faridabad | Faridabad | Ankheer 2.76 2.76 Dry Ponds | 31/03/2022 31.12.2021 NA Faridabad Smart It is feasible to be restored
. 72 21BANER001 City Ltd. As the water body is located on
= the downstream of Badhkal Lake
MCF and the same s to be filled by the
8 mm:am.uma Faridabad | Ankheer >=_.A\Mmma oM”.wz Jﬂ%mmxmow_me 0.91 0.23 Dry Ponds | 23/03/2022 |  31.12.2021 NA mm:am.wma Smart |treated waste water source as that| It is feasible to be restored
City Ltd. of Badkhal lake (10 MLD STP).
ot onzmm_ummkno MCF/ .Im:nm the wém& is oo:._u_m.m
9 Faridabad | Faridabad | Badhkal mmu,om 1.39 125 |DryPonds | 31032021 | 31.12.2021 NA  |Faridabad Smart|interface with Rejuvenation of It is feasible to be restored
216BAAL001 City Ltd. badkhal lake project, which is
. pected to be completed by
: MCF/ December-2021.
10 Faridabad | Faridabad | Bhankhri | B"ankN owuwmuﬂwn.e 0.53 042 | DryPonds | 31032022 | 31.12.2021 NA  |Faridabad Smart It is feasible to be restored
. City Ltd.
e Revised DPR for low cost model
1 Faridabad | Faridabad | Gaunchhi mm“ﬁm:z. omuummmwﬂb 4.09 4.09 MMMM 31/03/2020 | 31.12.2021 NA MCF is under process of approval It is feasible to be restored
] Revised DPR for low cost model
12 Faridabad | Faridabad | Gaunchhi oﬂ_um__:_ awummmmwwno 3.84 3.84 qu._% 31/03/2020 | 31.12.2021 NA MCF is under process of approval It is feasible to be restored
2
Revised DPR for low cost model
13 Faridabad | Faridabad | UnchGaon /712620 | C2HREDBBALO| 5 77 265 | 2% | 3u03z020| 31.12.2021 NA MCF |is under process of approval It s feasible to be restored
¢ Revised DPR for low cost madel
14 Faridabad | Faridabad Mﬂmm s ol pmesesonseng M 250 | SaWe | suoua021| 31.12.2021 NA MCF [is under process of approval It is feasible to be restored




Annexure -R /4
STATUS REPORT ABOUT 25 WATER BODIES WHICH ARE FEASIBLE FOR RESTORATION AS PER THE REPORT OF MUNICIPAL CORPORATION, FARIDABAD (MCF)
Old Timeline Name of the
Revised Timeline
Area as per ”3 for Present
Actual a Present purposed in If No. then
s, (SN ssRer | A pe Location of Water Body i ctmater | Revenue [/ o | oo o Beatoration | of @ i Remarks Remarks of HPWWMA
PDMS Date |Annexure 'B Body Record (In as per report Water Body/
] Acres) the Pond order dated thereof
Acres) dt. 05.03.2020 implementing
04.03.2020 Ty = Agency
MC Name of
District Faridabad Village/Town | Water Body
(I any)
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17
Low-cost model DPR has already
15 Faridabad | Faridabad | Agwanpur | A9Wanpur [ 02HRFDBBALO | 1.02 | Dry Ponds | 31032021 |  31.12-2021 NA MCF  |beenfinalized and under process | |t js feasible to be restored
66 524AGUR001 ¢ for approval.
i Low-cost model DPR has already
16 Faridabad | Faridabad | ‘Budena |Budena 22| %2HRFDBBALO| . . 304 | Ca%e 403001 | 31122021 NA MCF [been finalized and under process | |t is feasible to be restored
; 328BUNA001 Ponds for approval,
Low-cost model DPR has already
17 Faridabad | Faridabad [ Budena |Budena 46| %2HRFDBBALO| o 269 | DryPonds | 31/03/2022 |  31-12-2021 NA MCF been finalized and under process | 1t js feasible to be restored
328BUNA002 for approval.
4 Low-cost model DPR has already
18 Faridabad | Faridabad | Gaunchhi | G3Unchhi | 02HRFDBBALO| . 222 Catlle | 51032022 | 31.12.2021 NA MCF been finalized and under process | |4 js feasible to be restored
148 105GAHI003 Ponds for approval.
P Low-cost model DPR has already
19 Faridabad | Faridabad | Gazipur |Gazipur 31| 92HRFDBBALO| 1.04 Cattle | 3 1oarz022 | 31-12-2021 NA MCF been finalized and under process | |t js feasible to be restored
109GAUR001 Ponds for approval.
: \ Y Low-cost model DPR has already
20 Faridabad | Faridabad | Jharsenti | JNarsentli | 02HRFDBBALO | °, 1.16 Nil/ | sioarz022 | 31-12.2021 NA MCF  [been finalized and under process | |t is feasible to be restored
i 401JHLI002 for approval.
Y i j Low-cost model DPR has already
21 Faridabad | Faridabad | S3"aiKhaw | SaraiKhaw | 02HRFDBBALO [ 0.9 310312022 | 31-12-2021 NA MCF  |beenfinalized and under process | | js feasible to be restored
aja aja 96 522SAJA001 Rainfed for approval.
REOE A Low-cost model DPR has already
. : Schatpur | 02HREDBBAL Cattle ot been finalized and under process ;
22 Faridabad | Faridabad | Sehatpur 37 /| 523SEUR001 1.18 1.18 Ponds | 31/03/2022 [ 31-12-2021 NA MCF ey Itis feasible to be restored
iy Low-cost model DPR has already
23 Faridabad | Faridabad | Wazirpur | WW32TPur-{ 02HRFDBBALO | 0.7 | DryPonds | 31032022 |  31-12-2021 NA MCF [been finalized and under pracess | |t is feasible to be restored
43 328WAURO001 for approval.
02HRFDBBALO Low-cost model DPR has already
24 Faridabad | Faridabad | Mujesar |Mujesar80| 101MUAR002 | g | Datamot | Datanot | Newy | . . .0 NA MCF  [been finalized and under process | |t js feasible to be restored
provided | provided added for approval.
OB Low-cost model DPR has already
’ . i | Gaunchi | 02HRFDBBALO Newly s been finalized and under process i 4
25 Faridabad | Faridabad | Gaunchhi 147 105GAHI002 0.76 0.26 Dry Ponds added 31 ‘_N. 2021 NA MCF gl It is feasible to be restored

Note: (i) Columns from Serial No. 1 to 16 have been filled by nu:m Municipal Corporation, Faridabad

R

(i) NA: Not Applicable

*

—Sd - — Member Segretary, o ]
Commissioner, Deputy Commissioner, HPWWMA, Panchkula Regional Officer,
Municipal Corporation, Faridabad Faridabad (Nodal Agency) HSPCB,Faridabad,



